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ANNExTIRE

AMENDMENTS PROPOSED TO THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE KERALA LEGISLATIVE

ASSEMBLY BYTIIE RULES COMMITTEE (2016-2019)
VIDE TTS FIRST REPORT

7. Amendment to Rule 3

In the proviso ro rule 3, for the words ..by relegram,' rhe words ,,by Shon
Message Service (SMS) o. any orher electronic media', shall be subsriruted.

2- Anenalment to Rule i2

In rule 12, for the figures and symbol ..8.30,,rhe figures and symbol ..9.00,,

shall b€ substituted in both rhe places and for the figures and synbot.,r.30,,the
{igures and symbol "2.00" shail besubstiruted.

3. Amendment to Rule 20

In mle 20, rhe words .,and a half,, shall be deler€d.

4. Amendment to Rule 28

In rule 28, for rhe words ,.in wriring,, the words ..either in writing o. onlin€,,
shall be subslituted.

5. Amendment to Rule 40

Ir sub-rule (2) of rul€ 40, for the words .,two rounds,' rhe words ,.nol more
than three rounds" shall be substituted.

6. Anendment to Rule 47

In sub-rule (2) of rule 47, for the words.,If an answe. to a question is an
interim reply, rbe final reply,, the words ,,If an answer to a quesrion is not given in
time as specified in sub-rule (1) or if rhe given answer is an inrerim reply, the reply
or final reply, as the case may be,,,shall be subsututed.
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7. Amendment to Rule 51

In rule 51, afur |he words "shall be given" the words "one hour', shall be

8. Amendment b Rule 55

ln rulc 55, for rhe tigurcs and symbol 12.30 the ligure\ and qymbol 1.00

shall be substituted.

9. Atnendnent to Rule 56

In rule 56, for the figures and symbol "2.30" rhe figures and symbol "3.00 "

shall be substituted.

10. Anendment to Rule 69

In sub-rule (5) of rule 69, for the words "circDlated in the same manner", the

words "copies circulated among the members b€fore lhe dare of introducrion of rhe

Bill." shall be substituted.

11. Anendment to Rule 70

In sub-rule (a) of rule 70, for the words 'two motions'' the words "one

motion" shall be substituted,

12. Amendme to taule 143

In sub-rule (2) of rule 1.t3, for the word, figures and symbol " at 1.30 p.m. "
the vtorais, figures and sj.rnbol "at 2.00 p.m. or on completion of the discussion

thereon, whichever com€s latet" shall be subsrirured.

13. Amendne nr Rule 153

ln sub-rule (2) oI rule 153, for the word, figures and symbol "at 1.30 p.n"

.he word, figures and symbol "at 2.00 p.m." shall be substituted.
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14. Insertion of new Rules ] 66,4 ond 1668

After the rule 166, the following rew narginal headings and rules shatl be

inserted, namelyr-

"Time Limit for Laying ol regulations, rul$, sub-rules, bye-laws etc.

166A. All regulations, rules, sub-rrl€s, by€laws €tc., referr€d uode.

sub-rule (1) of rul€ 166 shall be made available for laying before the Assembly at

fie eadiest and in any cas€ not later than two months from the date of issuance of

the same. ln case, any d€partment fails to fumish any such documents within this

specified time, the Minister concerned shall lay on the Table, a statement showing

the reasons thereof for such d€lay along with the rules, sub-rules, byelaws etc.

Laying of annual report/audit rcport of Companies/Autonomous bodies/

Board/Corporation €tc. on thc Tbble

t66B(1) Th€ annual reporvaudit reporl of Companips/Autonomous

bodies/Board/Co.pofation etc., shall be laid on the Table of the House within fte

time specified in the appropriateActs or Rules.

(2) Th€ concemed provision of th€ Act or Rules under which th€ annual

report/audit repon is being laid on fte Thble shall be specified in the preface of lhe

rePon so laid.

(3) The annual report/audit report o{ all ConpanievAutonomous bodies/

Board/Corporation etc., unless otherwise specified in any Act or Rules in this

regard, shall be laid on lhe Table of tbe House within nine monthLs after the

completion of the financial year. In case, any depanment fails to lay the annual

repofi/audit report wirhin the specified time, th€ reason the.eof shall be laid along

with annual report/audit report on th€ Thble of the House by the Minister

concerned not lat€r than lhirly days after the er(piry of the time so specifi€d or at

tbe commencement of n€xt session of thp assembly whichevef comes later.
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(4) The Autonomous bodies which are bpund to lay annual reports

alone shatl lay th€ same on th€ Thble of rhe House within six monlhs after the

€xpiry of the financial year.

(5) The annual repod and audit report of rhe non governmental

organizations receiving one-time granFin-aid of t 50 lakh or rhose receiving

recuning gr3nt-in-aid of { 25 lakh or more from rhe State covemment, shall be

laid on the Thble of th€ House within six months afrer the expiry of the

financial year".

15. Amendment to Rule 772

Fof rule 172, the following rul€ shall besubstilured, nanely:-

"172. A Menber other than the Speaker, the D€pury Speaker, rhe Chief
Minisrct the Ministers, the Leader of Opposirion and rhe covemme Chief Whip
shall r€cord his attendance on the days of sittings of the Assembly either marking
in attendance book or electronically and if any such member failed ro record his

attendance on any dat he shall be presumed to hav€ b€en absenr from rhe

Asserhbly on that day.".

16. Afiendment to Rule 236

In rule 236,-

(i) in sub-rul€ (5.), the following words shall be added at the €nd,

Ilamelyi-

"The Committee shall examine wherber rhe reason th€reol pur fonh

for the delay in furnishing the action taken stat€ment is satisfactofy.";

(ii) in sub-rule (6), the following shall be added atrbe end, nanely:

"If any of the government department fails to lay the Annual

Performance R€port in tim€, the same shall be laid on the Table by the Minister
conc€rned along with a statemem showing rhe reason rhereof, for the delay, at the

earli€st. The Subject Committee shall examine wh€rher the reason thereof, pur

fonh for the delay in furnishing the Annual Performance Report is satisfactory.".
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77. Anendment to Rule 238

In nrle 238,

(i) in th€ s€cond proviso to sub-rule (1), the foUowing slrall be added

at the €nd, namely:-

"ln case if any government department fails to do so in time, the

reason thereof shall be furnished to the Comminee and the Committee shall

examine whether the reason given in the delay statemenl ls reasonable,";

(ii) The existing prodsion given as it€m(c) to sub-rule (1) shall be

r€-numb€.ed as sub-rule (2) of rule 238.

ra. Amendment tr Rule 239

In rule 239,-

(i) in sub-rule (2), after the words "A Subject Committee mat" the

wods "if it desires to present a r€port to the House" sball be added;

(ii) after sub-rule (4), the lollowing sub-rule shall be added, nanely:-

"(5) Each Subj€ct Committee may, if it desires so, present a repon

to Ass€mbly on the basis ofthe discussion held under rule 235A.".

r9. Amendment to Rule 243

In rule 243, th€ words ", as soon as may be, after the commencement of th€

Iinancial year," shall be del€ted.

20. Amendment to Rule 24s

In rul€ 245, th€ words ", as soon as may be, aft€r the commeDcement of the

financial year," shall be deleted.
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21. Anendment to Rule 248

In rule 248, the words ", as soon as may b€, after the commencerdent of th€

financial yeat" shall b€ deleted.

22. Atnendment to Rule 255

In rule 255, the words ", shall subject to such rul€s as the Speaker may' in

consultation with the Leader of lhe House prescribe," sball be deleted

23. Anendtuent to Rule 2614

In rule 2614 and its title, for the wods "women, Children and Physically

Handicapped" the words "women, Tfansgenders, Children and Differ€ntly Abled"

shall be subsrituted.

24. Atnendment to Rule 2618

In rule 2618,

(i) in item (a) of sub-rule (1), for the words "women and children" the

words "\romen, transgenders and children" shall be substituted;

(ii) in item (d) of sub-rule (1), for lhe words "physically handicapped"

the words "diffefendy abled" shall be substituted;

(iii) in iten (b) of sub-rule (2), Ior the words "women and children" lhe

words and symbol "women, transgenders and children" shall be substituted;

(iv) in item (c) of sub-rule (2) for the words "women and children" the

words and symbol "women, aansgenders and chilalren" shall be substituted;

(v) in iten (d) of sub-nrle (2), for th€ words "wornen and children" the

words andsymbol "women, transgenders and children" shall be substituted;

(vi) in item (e) of sub-rule (2), {or rhe words "physically handicapped"

the words "diffprently abled" shall be substituted;

.1252018,
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(vii) after item (e) of sub-rule (2), lhe following iteln shall be added,
namely:

"(f) rhe discriminatory treatm€nr against rransgenders by the
government departments and public authodties in Foviding education, public
transport, health, social security and other services.";

(viii) in iten (a) of sub-rule (3), afr€r rhe word ..widows', the words
"and i.ansgenders" shall be added;

(ix) in item (b) of sub rule (3), for the words "physically handicapped',

the words "differently abled" shall be subsrituted;

(x) in item (e) of sub-rule (3), for the words "physically handicapped"
the v,/ords "differently abled" shall be substirured;

(xi) after it€n (e) of sub-rule (3), the {ollowing irem shall be added,

"(f) ensuring {ormal education and employm€nl for the transgenders

so that the community sball be brought into the mainstream.".

25. Amendment to Rule 261 J

In rule 261 J, aft€r sub-rule (8) the following sub-rule shall be inserte4
namely:-

"(8A) (i) to examin€ th€ complaints regarding,-

(a) personal grievarces due to the usage of languages olher than
Malayalam in the cenificates, orders, minutes of meetings, letters, circllars etc.,
issued from the various govemmenr institutions, quasi, govemment instilutions,
public sector undertakings and such other institurions where Malayalam has been
dedared as official language;

(b) the non-availability of applicalion forms and guidelines
relating lo the services and oth€r ben€fits from govemmenr in Maiayatam
language,-

which rnay be received by the Committee direcrly or rcferred by the Speaker from
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(ii) to seek report or explanation from th€ concerned covernment
Secr€taries on the basis of a complaint under clause (i) or oth€rwise;

(iii) to suggest remedial measures on mauers contained in any or all
of such complaints;".

26. Amendnent to Rule 304

In sub-rule(3) of rule 304, for rhe word "eighf' rhe wod "four" shall be

subsdtuted.

27. Anendment to Fifth Schedule

In lhe Fifth Schedule- Subjecr Committees,-

(i) The eory "Legal Metrology" under the Tirle Commirtee
II-Land Revenue and Devaswom shall be deleted and the same entry shall be
insened under the Tide Committee Xtr-Food, Civil Supplies and Co-operarion just

- below the existing entries.

(ii) Tbe edtry "lnformation Technology" under the Titl€ Commiitee

Iv-lndustry and Minerals shall be deleted.

(iii) The entry "Air ftansport" under the Tide Commi$ee V-Works,
Tfa$pon and Communications shall be d€l€r€d.

(iv) The entry "Science and Technology (including R€search),' under
the Tide Commirtee Vl-Educarion shall be deleted.

(v) The entry "Welfare of Minorities" under th€ Ttrle Comminep
XIV Home Affairs shall be delered and rhe same enrry shall be insened udder rhe
Title Committee IX Local Administration, Rural D€velopmenr and Horsing just
b€low th€ existing entries.

(vi) The enrri€s "Information Technology,', .'Air ftansport', ',Science
and Technology (including Research)" shall respecrively be insened under the Title
Committee XIV-Hom€ Affairs jusr below rhe enrry ..Padiam€ntary Affairs,'.
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